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‘Shri Krishnacharya Joshi: May I
know who will bear the expenditure?

Shri Datar: This is a matter of dis-
cussion between the Centre and the
State Governments.

RATIONALISATION OF MINERAL I'RODUCIS

*1407. Shri Nageshwar  Prasad
Sinha: Will the Minister of Natural
Resources and Scientific Research be
pleased to state:

(a) whether it is a fact that the
Mineral Advisory Board has been in-
vited to make suggestions for
rationalisation of mineral products in
India;

(b) if so, whether the Board has
made any suggestion; and

(c) whether the Board has also
been asked to suggest amendments to
the Mineral Laws and Rules?

i The Deputy Minister of Natural

Resources and Scieantific  Research
(Shri K. D. Malaviya): (a) to (c¢).
A statement giving the recommend-

ations made by the Mineral Advisory
Board at their meeting held on the
3rd June, 1954, is laid on the Table
of the House. [See Appendix VIII,
annexure No. 70.]

Shri Nageshwar Prasad Sinha: May
I have an idea of the scheme of
working of mines after rationalisat-
ion? I wish to know whether power
will be concentrated in the hands of
the Centre, or the State Governments
will have exclusive power over the
working of these mines?

Shri K. D. Malaviya: The State Gov-
ernments are substantially given the
right to work the mines. If I  have
correctly understood the hon. Member,
bhe perhaps wants to know what
would happen after rationalisation.
There are only two schemes which
are under examination. ©One is that
small mine owners who do not have
ddequate finances might form  their
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co-operatives and the Government
shoulg encourage them to form' these
co-operatives. The second is for
benefication of low-grade minerals by
starting a chain of customs mills in
suitable areas?

Shri Bhagwat Jha Aszad: Do Gov-
ernment propose to set up customs
mills on the pattern of America so
that the small mine owners could
have the advantage?

Shri K. D. Malaviya: That is the
proposal.
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The Deputy Minister of Home
Affairs (Shri Datar): (a) 428 petit-
jons for mercy or for the grant of
pardon were received from or on
behalf of convicts under sentence of
death during the period from 1st
January, 1953, to 15th September,

1954.
(b) Nil

Shri Jangde: May I know whether
the Governments have got exclusive
power for granting pardons or are
they consulted; or the Home Ministry
grants pardons without consulting
anybody?

The Minister of Home Affairs and
States (Dr. Katju): The procedure is
that the petition is addressed to the
President and that is the usual
course. The President acts on
advice and the advice is tendered to
him by the Home Minister.





